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7 The Jearned counsel for the respondents also drew

dismissed following fie decisicns of the apex court
supra From a psrusal of thess Judgemsnts, we find that
the present OCA 1is squarely covered by all these
judgements In view of this position, ths present OCA
does not merit consideration and is liable to be

3. For the reasons aforesaid, the present OA is devoid

of merit and is accordingly dismissed. No costs.
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